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(c) whether the A & N Administration intends to get
their genuineness tested from any Forensic Science
Laboratory to find out for certain that these Llcences
are not counterfeit or fake Licences?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a)
Yes, Sir. However, the said Regulation now stands Land
Revenue and Land Reforms Regulation, 1966, and
Rules framed thereunder, the Sub-Divisional Officer
(Assistant Commissioner) is also empowered to sign
the licences for allotment of house sites on behalf of the
Chief Commissioner (now Lieutenant Governor).

(b) and (c). No such fake licences have come to the
notice of the Andaman & Nicobar Administration. It has
also been pointed out by the Andaman and Nicobar
Administration that the old records of Port Blair
Municipal Area were prepared in Urdu in 1926. Earlier
Patwaris used to issue copies of land records in Urdu
and English also after translation which was not
considered as licences. Patwaris are authorised to issue
copies of entries of land records under the provisions
of the Andaman & Nicobar Islands Land Revenue
and Land Regulation, 1996 and Rules framed
thereunder.

[Translation]
Sugar Mills

3239. SHRI SUSHIL CHANDRA : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether the Simbhaoli Sugar Mill in Ghaziabad
District recently ordered to be closed was operating
without any environmental clearance;

(b) if so, the action taken or being taken against the

guilty officials and the management of the mill;

(c) the details of sugar mills which are still working
without proper environmental clearance in the country
particularly, "in Uttar Pradesh; and

(d) the action proposed to be taken by the
Government against them?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) and (b). Yes, Sir. the -unit was
operating without a valid consent from the regulatory
agency. The Uttar Pradesh Pollution Control Board has
issued a closure order against the industry under
Section 33 (A) of the Water (Prevention and Control of
ollution) Act, 1974. The Central Government has also
‘aken action against the industry by issuing closure
rder under Section 5 of the Environment (Protection)
\ct, 1986.

(c) According to the Uttar Pradesh Pollution Control
Joard, a total of 116 sugar mills are situated in Uttar
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Pradesh. All sugar mills have installed Effluent Treatment
Plant (ETP) and 104 have installed Emission Control
System (ECS). There are 12 industries which do not
have a proper Emission Control System. The State Board
has issued consent to operate to 44 sugar industries
under the Water Act, 1974 and consent to operate to 42
sugar industries under the Air Act, 1981. The consent
applications for the rest of the sugar mills are either
under consideration or have been refused by the State
Poliution Control Board due to improper operanons of
ETP or ECS.

(d) Necessary directions have already been issued
to-all the defaulting sugar mills to get the environmental
clearance/consents before the next crushing season
after proper repairing and maintenance of their ETP
and ECS, etc.

[English]
Aduiteration in Chemicals Fertilizers

3240. SHRI JAGATVIR SINGH DRONA : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government are aware of the racket
in Kanpur, U.P. regarding adulteration in chemical
tertilizers by the private traders and manufacturers
dealing in the chemical fertilizers;

(b) if so, the steps taken by the Central and State
Governments in this regard;, and

(c) the steps Be‘mg taken for maintaining purity of
the chemical fertilizers? '

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (CHATURANAN MISHRA) : (a) Dunng
checking on 6.7.96, a case of packing of fake fertilizer
was detected in Kanpur Dehat.

(b) State Government have lodged F.I.R. against
the culprits under Section 3/7 of Essential Commodities
Act, 1955 (ECA) and other relevant sections of |.P.C.
The material and tools etc. have been taken into police
custody. The matter is now subjudice and is under
investigation.

(c) State Government of U.P. have taken the
following actions under the provision of Fertiliser
(Control) Order, 1985 and ECA, 1955 for keeping purity
of chemical fertilisers :

(i) Strict vigil on fertiliser trade by fertiliser
inspectors from manufacturing level to retail
sale points covering remote areas. ’

(ii) Regular and statewide special raids on
fertiliser trade ensuring hundred per cent
checking of stocks and taking spot action
against the offenders.



